
THE GAUHATI HIGH COURT AT GUWAHATI
(HrGH couRT g-5 155414: NAGALAND: MIzoRAM AND ARUNACHAL PRADESH)

sI.
No.

NOTI FICAT ION
oated: Glrwahati, the 16s October,2023

NO. HC.VII- t20L9l to466l A### On recommendation of the ludicial

Academy, Assam, the following trainee Judicial Officers in Grade-III of Assam

ludicial service (presenuy undergoing Institutional training at the Judicial

Academy, Assam) are deputed to undergo 2nd Phase of Field training for a period

of 3 (three) months w.e.f. 02-11-2023 to 31-01-2024 in the respective

stations, as shown below:

District ludiciary

Kamrup(M)

lGmrup(M)

Name of
the ]udicial

Ofricers
Designation

1 Shri Hriday Jyoti

Kashyap

st

Judicial MagisBate 1

SoniQur, Tezpur

Class, Kamrup Kamrup(M)

Smti. Khusboo
Damani

Munsiff-cum-Judicial Magist-ate

1o Class, Karbi Anglong, DiPhu
Kamrup

Smti. Bristi Rekha

Mahanta
Judicial Magis:b'ate 1* Class, Hojai

Kamrup

4 Smti. Sangeeta

Hazarika

ludicial Magistrate 1s Class,

Cachar, Silchar
Kamrup lGmrup(M)

5 Shri Pratik Parashar

Sarmah

Munsiff-cum-Judicial Magistrate 1d

Class, Majuli
Kamrup(M) Kamrup

Smti Sukanya

Hazarika

Munsiff-cum-Judicial Magiskatelr
Class, Biswanath

Kamrup(M) Kamrup6

7 Srnti Hema Pra\6

Deori
Munsiff No.3, Gchar, Slchar Kamrup(M) Kamrup

8 Smti Plabib Boro
Munsiff-cum-Judicial Magistratel$

Class, Bajali

Kamrup(M) Kamrup

Srnti. Amrib

Basumatary

9 Judicial Magistrate 1st Class, Baksa,

Mushalpur

KamrupKamrup(M)
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sI.
No.

Name of
the ludicial

officers
Designation

District Judiciary

oz-LL-2023
to

Ls-12-2()23

10. Srnti Pallavi Joshi Munsiff No.2, Dhemaji Sivasagar

11. Shri Hadi Alam
Judicial Magistrate 1st Class,

Dima Hasao, Haflong

Sonitpur
L2. Smti Puja Sarmah

Judicial Magistrate 1$ Class,

Kamrup (M), Guwahati

13.
Shri Aditya Vikram

Das

Munsiff-cum-Judicial Magistrate

1st Class, Dima Hasao, Haflong

14.
Shri Kaustabh Moni

Sarma

Munsiff-cum-Judicia lMagistrate 1*

Oass, West lGrbi Anglong, Hamren
Morigaon

15
Shri Debanga

Bhusan Goswami

st
Judicial Magistrate 1 Class,

Dibrugarh
Golaghat

16. Shri Anjan Nath Munsiff, South Salmara-Mankadrar Kokajhar

t7.
Shri Monosuo

Bhattadrarjee

ludicial Magistrate 1o Oass,

Karimganj
Hailakandi

st

Judicial Magisfate 1 Class,

Darrang, Mangaldoi
Bongaigaon

19.
Smti Monisha Das Munsiff-cum-Judicial Magistrate 1$

Class, Dhakuakhana, Lakhimpur Dibrugarh

20. Shri Monojyoti Mili Munsiff, Charaideo, Sonari Dibrugarh

2t.
Smti Queensmita
Saikia

Munsiff-crm-ludlcjal Magistrate 1$
Class, Jonai, Dhemaji

l'lnsukia

22.
Shri Deepseng

Shyam
Munsiff No.2 , Darrang, Mangaldoi lorhat
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On completion of their Field Training, the Trainee Officers are directed

to report back to the ludicial Academy, Assam on 01-02-2024 for further

Institutional Training.

The guidelines for the said Field Training is enclosed herewith.

By Order,
Sd/- S.Dhar

REGTSTRAR ('UDICIAI)

Memo No.HC.Wt-138/2019/10467-10477/A Date:16-10-2023
Copy forwarded for information & necessary adion to:

1. The L.R. & Secretary to the Govt. of Assam, Judicial Department, Dispur,

Guwahati, Assam.

2. The Principal Accountant General (A&E), Assam, Maidamgaon. Eeltola,

Guwahati, for information and necessary action.

(|he OfficeB are placed on depubtion for drc pognmme

on condition that (a) the Officerc will fu trcated as on duty
during the tnining priod, A(U they will be entitled b TA. &

D,A. as admissible under rc Rules)

3. The Registrar (Admin./Vigilance/Esstt.), Gauhati High Court, Guwahati.

4. The Registrar-cum-Principal Secretary to Honble the Chief Justice, Gauhati

High Court, Guwahati.

5. The District & Sessions Judge,

Kamrup / Kamrup (M) / Sivasagar / Sonitpur, Tezpur I Morigaon /
Golaghat / Kokrajhar / Hailkandi / Bongaigaon / Dibrugarh / llnsukia /
Jorhat.

(He/She is rcquesd b make all nrcsaty arrangemen6

for the Field Training as per the enclo*d guidelines,

He/She is als rcgueshd to maindin an Altendance

Register of trte Tnine Officets and after completion of the Field

Tnining, the sme b be *nt to tlte Judicial A@demy, Assm
accodingly).

6. All Trainee Judicial Officers.

7. The Project Manager, Gauhati High Court, Guwahati.

(He is rcquesEd b upload the Notification immdiately in
the official website of the Gauhati High Court, Guwahati).
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8. The Adminiskative Officer, Judicial Academy, Assam with a request to

place the Notification before the Honble Director, ludicial Academy and to

circulate the same amongst the concerned trainee Officers.

9. The Private Secretary to Honble Mr. Justice Manash Ranjan Pathak,

Gauhati High Court, Guwahati for his Lordship's kind information.

10. The CA to the Registrar General, Gauhati High Court, Guwahati.
(IIIE I.I5T OF OFFICEIS HEREI{ABOVE IS XO.r TECESSAiILY III OR.DER OF SCI{IORITY)

.)$$
\6't"
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2'd PHASE GTJIDEL NES IN RESPECT OF FIELD TRAINING rcOURTI
ATTACHMENr) OF THE TRAINING OF THE NEWLY APPO INTED 22 (TWENTY-

TWO) IUDICIAL OFFICER's oF AssAM IUDICIAL SERVICE

Guidelines for the D I5t Ct & Sessions tudqes, Nomino ted O tcers

7. The District & Sessions ludge is to keep o strict vigil on the discipline and punctuality

of the troinees ond in cose of ony deviance, report the motter to the High Court

immediotely.

2- The District & Sessions Judge is to introduce the troinees to the Members of the Bsr.

3. The leove of obsence of the trdinees sho be deort with os per the guiderines

formuloted by the Hon'bte Gouhoti High Court ond communicoted vide Notificotion

N o.J AA. 2 i/2 0 16/6 3 9 dtd. 1 s. 10. 2 0 16.

4. The troinees dre to be ottached to the officers nominated by concerned District
ludge,preferably with Senior officers on criminor and civil side having sufficient
experience,keeping in view of the responsibitities of the nominoted Officers, more
porticularly point no. B& 10 mentioned below. White preporing the roster, the
District Judges ore to ensure thot o troinee is attoched to both civit court ond
Criminal Court Jor equal number of days as lar os possible ond they moy not be

ottoched with eoch ond every oJficer of the District.

5. Arrongements moy be mqde to dttoch the trainee with two (2) Senior Officers on

civil side ond two (2) Senior officers on criminor side (preferabry civir
tudge/clM/Addl. ctM/sDtM), throughout the lietd troining. However,

arrongement moy be mode so thot the troinee is obre to exomine records of o
types of coses including both pending coses ond disposed of records.

The district, where Famity Court is estoblished and proceedings u/s 725 Cr.p.C. ore

taken up by the Fomily court, troinee officer shart be ottoched with the Fomiry

court for 4 doys. The District Judge is orso to send o copy oJ roster to the Gouhoti

High Court.

6. ln every district, o coordinoting ludiciol officer is to be appointed to look into the
offoirs relating to the field troining of the troinees.

7. The service of the troinees shofl be utirized with o view to increosing the disposor of
the courts, wherein the trainees ore ottoched.
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I The District & Sessions ludge, CJMs ond nominoted officers concerned ore to toke
interest in importing procticol training to the Trainees open heortedly.
All the troinees ore to be instructed to report to the coordinoting ludicior officer on
regulor bosis.

70, The nominoted officers, with whom the troinees are ottoched, are to put art their
possibre endeavors to onswer the queries posed by the troinees. ln other words, there
sholl be o congeniol environment of the troining in the Courts.

77' District & sesslons ludges ond CrMs ore to ensure the presence of the troinees in
weekry/monthry meeting of the ludiciot officers herd in the respective districts.

Guidelines to the Trainee Officers

The troinees sholt spend one doy ot the District Lega! Aid cert ond observe its

I

7'The troinees sho, sit in the court with the officer with whom they ore ottoched ot
leost one holf of the day ond during the other holf they shalt do following works-
o. Examining the cose records. (pending os well os disposol records)
b. Exomining different registers, stotements, etc. (Troinee shofi see monthry ond

quorterly stotements)

c. Preporing Field Troining Diary to be mointoined by the respective troinees.
2' The troinees shor! arso occompony the District & sessions Judge/ Chief rudicior

Mogistrote during their loir tnspection. At reost L (one) such visits during the whote
period of field troining ore recommended.

3. The troinees sholl spend ot leost two doys inspecting the record room (both of
District Judges estabrishment ond CrM estobtishment) mdintoined in the district. They
sholl olso exomine the registers, which ore mointoined in the record room. The
troinees sho'spend at reost one doy inspecting the Court Morkhono, vorious registers
maintoined in the Matkhono. They shor! olso prepore the Morkhano inspection report
in their field training diory.

4' The troinees sho' spend one doy to observe os to how occounts ore maintoined in
the office.

5

functioning
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6' The troinees shol be mode fomiriar to the work done in eoch and every tobte of the
Office of both of District tudges estoblishment ond CtM establishment.

7' The troinees sho, orso spend ot reost one doy in the Nrlzarot section & copying
Section of the District ludges estobrishment and crM estobrishment.

8' The trdinees shal orso ottend qt reost 3 (three) sittings of the luvenire lustice Board.
9' The troinees sho, orso prepore o brief report on opplicotion of computer technorogy

in the Courts of the Districts in which they ore ptoced.

7o' The troinees shafl orso spend ot reost one hour in the centror Librory of the District
Court.

72' The troinees shol orso ottend ot reost 1 (one)Crime conferences in the District arong
with District & Sessions ludge/ CJl,tt.

73' The trdinees shofi orso ottend at reost one Lok Adotat conducted in the district. They
sharr olso ottend ot reost one regor owareness camp conducted by the District Legol
Service Authority.

74' The troinees sho, ottend ot teost 10 (ten) boir motter hearings ond 5 (five) injunction
motter heorings.

15. Every troinee shall be osked to write ot ler,st I (one) droft judgment by the
Nomindted Officers.

76' The troinees sho, be osked to prepore droft issues in Titre suits ond Money suits.
77. The trainees sholt be asked to prepore ot leost 5 (five) droft injunction orders.
78. The troinees shol be osked to prepore droft questionnoires under section 313 Cr.p.c.

droft chorges, droft bail orders.

79' The troinees shal be osked to prepore droft flp ond confessionor stotement, if ony.
20. While examining the case records (both pending ond disposed records) os

mentioned in 1 (o) obove specior ottention shourd be token to exomine the fofiowing

(o) At leost ten worront procedure coses.

(b) At leost ten summons procedure coses.

(c) At leost ten coses under Section 125 Cr.p.C.

(d) At leost twenty finol report submitted by police

(e) At leost two forest coses.

(f) At leost ten cases before Juvenile Justice Boord.
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(g) At leost ten Titte Suit coses.

(h) At leost ten Money Suit coses.

(i) At least five Money Execution proceedings.

(i) At leostfive Titte Execution proceedings.

(k) At leost five coses under Domestic Violence Act.

(l) At leost 10 Misc. (J) coses for temporory injunction.

(m) Five Motor Vehicle Act Coses

(n) Five Assom Shops ond Estoblishment Act coses

(o) Five Excise Act Coses

(p) Five Miscenellous oppticotions under order 7 Rule Lo, order 6 Rule 17, order g
Rule 4, Order 9 Rute 1i, Order 9 Rute 7 CpC, Order 26 Rule 9, Rule 10A CpCetc.

(q) Two cases registered on the basis of Norozi / protest petitions

(r) Ten case records of pre-triol stoge involving potice boil, zimma petitions,
recording of statements u/s j.64 Cr.p.C etc.

(s) Five cose diories of disposed records

27, while preporing Fietd Troining Dioty, the troinees sholr mointoin o record of how
they hove spent edch ond every doy in the Court, they sho, orso mention what they
have noticed during their observotion in the court ond in different departments ond
sections of the office of the Court- They shott orso mention obout their observotion on
the case records, which they hove exomined. The officer with whom troinees ore
attqched is to certify the Fietd Troining Diory doiry ond the District & Sessions Judge
is to certify the some every week.

Trainee officers shall moke maximum utilization of the field training by carefutty
observing the court proceedings. They shatt go through the cose records corefury
to understand the stoges involved in vorious types of coses/ proceedings.

over and obove these guiderines, the concerned District Judge is ot riberty to expose
the troinees to ony other oreo / field os moy be considered necessory by him/her.

.t_--

Research Officer
Judicial Academy, Assam
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